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(II) That the supply of essential goods or services to the corporate debtor, if

continuin& shall not be terminated or suspended or interrupted during

moratorium perid.

(III) That the provisions of sub-section (1) of Section 14 shall not apply to such

transactions as may be notified by the Central Govemment in

consultation with any financial sector regulator.

(IV) That the order of moratorium shaU have effect from 18.7.2017 till the

completion of the corporate insolvency resolution process or until this

Bench approves the resolution plan under sub-section (1) of section 31 or

passes an order for liquidation of corporate debtor under section 33, as

the case may be.

(V) That the public announcement of the corporate insolvency resolution

process shall be made immediately as specified under section 13 of the

Code.

(VI) That this Bench hereby appoints Mr. Sumit Binani, Room No.6, 4'h Floor

24, Commerce House, Ganesh Chandra Avenue, Kolkata 700013,

Registration No. IBBI/IPA-001/IP-N00005/2016-2017/10025 as Interim

Resolution Professional to carry the functions as mentioned under

Insolvency & Bankruptcy Code.

-12. Accordingly, d:ris Petition is admitted.

13. The Registry is hereby directed to communicate this older to both the parties

within seven days from the date order is made available.

V. NALLASENAPATHY
Member(fechnical)

B. S. V. PRAKASH KUMAR
Member (Judicial)
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